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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

E.A.No.50f2024
In
O.A.NO. 06 OF 2012

INTHE MATTER OF

NIZAMUDDIN WEST ASSOCIATION .. APPLICANT
VERSUS
UNION OF INDIA & OTHERS ...RESPONDENTS

CORRIGENDUM TO THE AFFIDAVIT DATED 27.07.2024
FILED ON BEHALF OF RESPONDENT No.3, THE DELHI
DEVELOPMENT AUTHORITY, IN TERMS OF THE
DIRECTIONS ISSUED BY THIS HON’BLE TRIBUNAL
UNDER ORDER DATED 04.07.2024.

I, Rajnish Kumar, S/o Late Mr. Madan Prasad, aged about 37
years, currently posted as Superintending Engineer (HCC-
I11)/DDA of the Delhi Development Authority, having ottice at
17" Floor, Vikas Minar, ITO, Delhi, do hereby solemnly aftirm

and declare as under:

. The Deponent is well conversant with the facts and
circumstances of the case, as per the records maintained by
the Department, and as such competent to swear and depose

the present Affidavit.

The Deponent has filed as Affidavit dated 27.07.2024, along

with relevant documents, in terms of the Order dated

04.07.2024 passed by this Hon’ble Tribunal in the captioned
Application, O.A. No. 06 of 2012.
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The present Affidavit is being filed as a corrigendum for the

limited purpose of the correction of an averment made under
paragraph no. 9 of the Affidavit dated 27.07.2024. 1t is

respectfully submitted that under paragraph no.9 it has been
stated that,

“With respect 1o the dredging and desilting of the 22 drains
m Delhi it iy respectfully submitied that the said exercise
was not within the domain of the DDA in the past. However,
mview of the directions passed by the Hon 'ble High Court
inthe said Wit Petitions, now also entrusting the DDA with
the responsibility  of preparing an action plan  in
collaboration with the other agencies, the department is

endeavouring to do the needful in terms of the timelines
prescribed by the Hon 'hie High Court.”

It s respectfully - submitted  that, inadveitently, the
submission in respect of River Yamuna was raissed out
under the said paragraph, along with the averments relating
to the drains. In the circumstances, it is submiited that the

said paragraph no.9 may be read as below:

“With respect to the dredging und desilting of the 22 draing

Y\out falling in River Yamuna, it is respectfully submitted tha;

&e responsibility of management and operations of all
e )

Qywenty-nwo (22) open drains, which are out fulling in river
N thas been entrusted to 1& ¢ Department GNCTD

CQ Hon'ble Delhi High Court Order dated s April 2024
e

\ Therefore responsibility of

as per the

desilting and dredging of the 22

drains continues 1o he outside the purview of D4

“With respect 1o dredging and desilting of River Yamina s

perthe directiony passed by the Hon 'ble [igh
order daied (0. 04.2024, 1))

Cowrt in the

1has been entrusied 1o prepare

d W(_’(,'/’I{IIILW‘I'iI/()I" seamleys co-ordination henween VUFIOUS
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agencies such as 1&1C Department, NM( ‘G cle. for the
dredeing and desilting of the river Yamuna. The department
is endeavouring to do the needful in terms of the timelines
prescribed by the Hon 'ble High Court. It is also respectfully
submitted that the dredeing and de-silting activity of River
Yamuna is a specialized nature of Job heing dealt by
departments such as I&FC, NMCG, CWC ete. DDA lacks

the necessary technical expertise required for the dredging
and de-silting of River. "

The present Affidavit is submitted accordingly. %

DEPONENT

Superintending Engineer
VERIFICATION: Hort. Civil Circle-3/DDA
/4 Vikas Minar, |.P. Estate

Veritied ai New Delhi on thisu /! M'Ap o{“gugusr, 2024 thlg?vﬁlgelhl-ﬂOOOZ

contents ol the above Affidavit are true and correct to my
knowledge based on the records of the Delhi Development

Authority. No part of it is false and nothing

material has been
concealed therefrom.

Ry

DEPONENT

Superintending Engineer
) Hort. Civii Circle-3/DDA
Sad & ‘ ’ Vikas Minar, |.P. Estate

' ‘D %«V’W {s—"  New Delhi-110002

s

ntified b S N S SLRPE PP VU .
‘:;t sa?-’.}r(:ﬂ IZ 4 AUG:&: @
Deihi oh...... L Bl f
That the ~o° 2er. f G aifedavit which

have beer e d & explained to HimmMer
are trye & cowrect to his/her knowledge

02 AUG 2024 V
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